INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY (IRDA)

Hyderabad 

TENDER NOTICE.

IRDA invites sealed bids from reputed IT vendors for supply and installation of Servers, Desktops, Laptops, network equipments, UPS, softwares, laptops etc.  For details please visit http://www.irdaindia.org/tenders.htm. Last date for receipt of bids is 6th May 2009 by 3.00 PM

	


The IRDA (herein after referred as ‘Authority’) invites sealed bids from reputed IT vendors for the supply and installation of servers, network equipments, desktops, laptops, UPS etc. 
1. The application form for tender is given in Annexure – ‘A’. Interested parties can submit the duly filled in application form along with all relevant supporting documents. 
2. At any time before the submission of bids, the Authority may, for any reason, whether at its own initiative or in response to a clarification requested by the vendors carry out amendment(s) to this Tenders document. The amendment will be made available in our website (www.irdaindia.org) and will be binding on them. The Authority may at its discretion extend the deadline for the submission of bids

3. The Technical specifications of the equipments to be supplied are in Annexure – ‘B’
4. The vendors shall submit the bids as per the format given in Annexure – ‘B’.  The last date for receipt of Technical bid is  6th May 2009
5. The Authority reserves the right to accept or reject any application without assigning any reason there for.
6. Bids that are incomplete in any respect or those that are not consistent with the requirements as specified in this document or those that do not adhere to formats, wherever specified may be considered non-responsive and may be liable for rejection and no further correspondence will be entertained with such bidders .

7. Canvassing in any form would disqualify the applicant.
8. The selected Bidder should deliver and install the equipments within 2 weeks from the receipt of the Purchase Order.








Executive Director (Admin & IT)

SECTION – I 

TERMS OF REFERENCE

A. ABOUT IRDA


Insurance Regulatory and Development Authority (IRDA) is a regulatory body to protect the interests of policy holders of insurance policies and to regulate, promote and ensure orderly growth of the Insurance Industry and for matters connected therewith or incidental thereto. Please visit the website www.irdaindia.org ; 
B.  SCOPE OF WORK

The selected vendors will have to execute the work order within the stipulated time frame. Simultaneously, the selected vendor will have to configure the equipments to the requirements of the Authority, transfer the data and make the systems operational within 1 week of supply of the equipments.
C. PREQUALIFICATION OF APPLICANT
a) The vendor must be a reputed Firm/Company incorporated in India with a standing of 10 years existence.
b) The vendors annual turnover should not be less than Rs.10 Crores per

annum ,during the last three years. A certificate to this effect from a Chartered Accountant/Certified Auditor in original must be submitted.

c) The vendor must be a Original manufacturer of the equipments /  System integrator / Authorized Service Provider for the supply of equipments stated in annexure – A
d) The vendor should have its own service setup for servicing the supplied equipments.
D. TERMS & CONDITIONS:
1. All bids and supporting documentation shall be submitted in English.

2. IRDA will not take into consideration, any variation in the $ price.


3. All costs and charges, related to the bid, shall be expressed in Indian Rupees only.
4. Price quoted should be inclusive of all applicable Taxes.
5. The Bidder is liable to be rejected if the specifications of the equipments are not in line with the specifications stated at ‘Annexure – B’

6. IRDA reserves the right to split the order.
7. Delivery Period 

(i) Equipments should be delivered within 2 weeks of receipt of purchase order.

(ii) IRDA would be the deciding authority as to the definition of ‘acceptable configuration’.

(iii) The delivery period, for all the items, shall include time taken for all procurement and other procedures such as Government clearances, customs, octroi, transport etc.

8. Warranty
I. Vendor shall have to provide a comprehensive, on-site, post installation warranty of thirty six months from the date of acceptance of the system.  Vendor shall have to upgrade the system software during warranty period at its own cost and expenses, wherever applicable.

II. Warranty should cover all the system components including the software and other packages supplied by the vendor.

9. Installation and Commissioning  

i. Vendor shall take the responsibility of installing, commissioning the new systems and transferring of data from existing system to new systems.

ii. Every system supplied shall have a complete licensed copy of all the software installed in the system.

iii. Installation and configuration of the systems at site(s), including unpacking of cartons/boxes, shall be the responsibility of the vendor. 

iv. Vendor shall have to install the system and hand it over to IRDA for acceptance testing within one week from the date of receipt of the system at the site.

v. IRDA reserves the right to install third party software/hardware or any other products in the systems.

vi. Vendor shall have to configure the equipments as per the requirements of the Authority.
vii. Vendor shall transfer data from existing systems to the installed systems, load Ms-office and Anti-virus

viii. IRDA reserves the right to shift systems to new locations within Hyderabad.  Vendor shall assist IRDA during the process.

ix. The vendor shall not encourage or partake in software piracy in any form at IRDA.

x. All the above activities to be undertaken by the vendor at its own cost and expenses.

10. Acceptance 

i. The warranty period shall commence from the date of acceptance of the system or device. In case of staggered delivery, the acceptance of the last system will be considered for commencing the warranty period for the entire order.

ii. For the purpose of warranty period, installation of the entire order will be considered. 

11. Maintenance

i. Maximum time to repair a reported breakdown should be twenty four clock hours. Time for this purpose shall be measured as interval between the time of reporting the problem and the time when the problem is fully solved making the faulty components/functions fully operational.

ii. Equipment standby system shall be provided till such time the problem is fully solved.  Vendor shall assist in transferring the data to and from the standby system, wherever applicable. 

iii. Vendor shall arrange an equivalent system during such breakdowns, if IRDA so desires. 

iv. Vendor shall have to support the systems and any software supplied by him.

v. Vendor shall not be responsible for damage to the systems due to external circumstances such as earthquakes, floods, fires, riots, electrical faults, as well as damages caused by rodents.
12. Uptime Guarantee

Vendor shall have to guarantee a minimum average uptime of 98% calculated on a quarterly basis. Uptime percentage shall be calculated as (100 - Downtime Percentage).  Downtime percentage shall be calculated as Unavailable Time divided by Total Available Time, calculated on a quarterly basis.  Total Available Time is two shifts a day for six days a week.  Unavailable Time is the time involved while any part of the core configuration or system software component is inoperative or operates inconsistently or erratically.

13. Support Strategy

I. Vendor shall provide effective maintenance support to IRDA

II. The vendor shall inform in writing the contact person, address, phone nos. and fax nos. of the service centre.
III. In case of any upgrade of the system during the proposed warranty period, the warranty shall also cover the upgraded system for the said contract period by the vendor.

14.  Payment Terms

IRDA shall make payment in Indian Rupees Only.

The risk of currency fluctuation shall have to be borne by the vendor.

Payment terms shall be as follows:

· 90% against supply and installation of systems 

· 10% against submission of bank guarantee valid for a period of 3 years ( No bank Guarantee would be required in respect of softwares to be supplied)
· Challan in duplicate shall accompany the delivery.

· Invoices shall be submitted in duplicate.

Delivery challan and invoice shall always quote purchase order number of IRDA.

All quotations, negotiations, formats, technical literature, correspondence, faxes etc. shall be considered as an integral part of the purchase order.

15. Penalty

Vendor shall have to pay liquidated damages to IRDA @ one percent (1%) per week on the unexecuted value of the order inclusive of all taxes, duties levies etc., or part thereof, for late delivery beyond the delivery period as mentioned in Clause 3.2.  There shall be an upper ceiling of ten percent of the gross amount for the penalty to be deducted for any orders.  The penalty applicable on the entire order amount shall be deducted from the payment amount due after acceptance of the systems.  The performance bank guarantee shall be Ten percent of the order value irrespective of the penalties levied.

If delay exceeds one week from due date of delivery, IRDA reserves the right to cancel the entire order or part thereof.  In case the vendor is unable to complete the delivery of any items ordered, IRDA shall procure the same through other sources and recover the consequent costs and damages from the vendor.

Necessary taxes like TDS (Tax Deducted at Source) if any, shall be deducted from the payments to be made by IRDA.

16. Training 

Vendor shall provide basic training free of charge for IRDA end users, whenever required to do so by IRDA.

17. Documentation

Vendor shall have to supply all necessary documentation for the use of systems installed at IRDA.  The documentation should be in English.

18. Language for Communication

This document and all responses shall be in English Only.

19. Transportation and Insurance

All the costs mentioned in the bids should include cost, insurance and freight (c.i.f.) till point of entry/border points.  However, the vendor has the option to use transportation and insurance cover from any eligible source.  Insurance cover should be provided till the items are accepted by IRDA.  Insurance shall be payable in Indian rupees to facilitate replacement of damaged or lost goods.  The vendor should also assure that the goods shall be replaced with no cost to IRDA in case insurance cover is not provided.

20. Force Majeure

Should either party be prevented from performing any of its obligations under this tender by reason of any cause beyond its reasonable control due to war, earthquake, floods or any natural disaster etc., the time for performance shall be extended until the operation or such cause has ceased, provided the party affected gives prompt notice to the other of any such factors or inability to perform, resumes performance as soon as such factors disappear or are circumvented.  If under this clause either party is excused performance of any obligation for a continuous period of ninety (90) days, then the other party may at any time hereafter while such performance continues to be excused, terminate this agreement without liability, by notice in writing to the other.

21. Jurisdiction

The jurisdiction for the purpose of settlement of any dispute of differences whatsoever in respect of or relating to or arising out of or in any way touching this tender or the terms and conditions thereof or the construction and/or interpretation thereof shall be that of the appropriate  court in Hyderabad.  The jurisdiction of any other court in any place other than Hyderabad is specifically excluded.

22. Indemnity

The vendor shall, during the subsistence of the agreement, indemnify and keep indemnified harmless the IRDA from and against all the claims, losses and damages caused by the negligence of vendor’s personnel to any person or property arising out of the use or possession of the equipment or location by vendor or its personnel, as also arising out of any defect in title to the goods.

23. Confidentiality

The vendor shall keep confidential any information obtained under the contract and shall not divulge the same to any third party.  In case of non-compliance of the confidentiality agreement, the contract is liable to be repudiated by IRDA.  IRDA shall further have the right to regulate vendor staff.

The vendor shall not divulge to any person handling other divisions, subsidiaries or groups of Vendor, and its service support agency any information obtained by it in the  course of its execution of its work and all the information gathered by the vendor shall be treated as professional communication and confidential.  Any violation of this clause, shall be liable to cancellation of the contract and invoking the bank guarantee without notice to the vendor.

24. Publicity

The vendor shall not advertise or publicly announce that he is undertaking work for IRDA.

25. Standards

All standards to be followed shall adhere to Bureau of Indian Standards (BIS) specifications or other acceptable standards like ANSI, IEEE, ISPO, X/open etc.

***************
SECTION – II 

INSTRUCTIONS TO BIDDERS 

· The instructions mentioned should be read carefully by bidders before submitting the bid.
· Authority may ask for clarifications or further information to evaluate the Bid.
· If any information sought in this document is missing or not clearly specified by the vendor, it will be assumed that the vendor is not in a position to supply the information. 
· The Authority may issue clarifications / amendments / modifications / errata and / or revised version of scope of work / other terms & conditions mentioned in the document and such amendments as will be made available in our website. 

· An undertaking (self certificate) is to be submitted that the Organisation hasn’t been blacklisted by any central/state Government department/organization.
· Please note that all the pages of the bid document should be signed with date; and seal of the organization should be put near the signature of the authorized signatory on all the pages

· Bid document complete in all respects shall be submitted in a sealed envelope and superscripted as “Tender for supply and installation of servers, desktops, laptops, network equipments, ups, softwares etc” and addressed to :

The Executive Director (Administration & IT)

Insurance Regulatory and Development Authority

3rd floor, Parisram Bhavan,

Basher Bagh, Hyderabad – 500 028

· The sealed quotations are to be dropped in the Tender Box kept at the reception of the Authority for the purpose.

· 
The last date of receipt of bid document is 6th May 2009 by 3.00 PM.  No Bid document shall be entertained after the due date and time, under any circumstances.

· The covering letter to be submitted by the Bidder along with bid should be as per format given in this document. 

· The decision regarding short listing / selection of vendor shall be with the Authority and shall be final. 

SECTION - III

CHECK LIST FOR SUBMISSION OF BID DOCUMENT
Applicants should ensure that the following documents are submitted while submitting the completed bidding document:-

i. Letter of submission of bid.
ii. Details as per application format (Annexure-A).
iii. Commercial Bids as per formats ( Annexure – B)
iv. Copy of the Registration certificate.  

v. List of financial / Insurance sector/PSUs/ government clients and their contact details.
vi. Proof for System Integrator / Authorized Service Provider.
vii. Copy of the PAN/TAN number.
viii. Proof for turnover of the Company for the last 3 years: (Enclose certificate from the Chartered Accountant). 
ix. An undertaking (self certificate) that the vendor hasn’t been blacklisted by any central/state Government department/organization.
Letter for submission of Bid
Date: 

Place: 

The Executive Director (Administration & IT)

Insurance Regulatory and Development Authority

3rd floor, Parisram Bhavan

Basher Bagh

Hyderabad – 500 028


Sub: Supply and installation of servers, network equipments, desktops, ups, softwares, laptops etc. – regarding.
Dear Sir, 

The bid is being submitted by (name of the Bidding Company) for the supply and installation of servers, desktops, laptops, network equipments, ups, softwares etc is in accordance with the requirements stipulated in the EOI Document. 

2. We have examined in detail and have understood, and abide by all the terms and conditions stipulated in the tender Document issued by the IRDA. Our application is consistent with all the requirements as stated in the tender Document. 

3. The information submitted in our bid document is complete, and  is strictly as per the requirements as stipulated in the tender Document, and is correct to the best of our knowledge and understanding. We shall be solely responsible for any errors or omissions or misrepresentations in our Bid. 


Signature with Name & Seal 

Place 

Date: 

ANNEXURE-A

APPLICATION FORM:
|

	S.No
	Particulars
	

	1
	Name
of the Organization
Address  
:

email
:

Telephone No. & Fax:

Website:


	

	2
	Name of the contact person: 

Telephone: 

Email ID  
: 


	

	3
	Type of the Organization (Public Sector       /Limited/Private limited/Partnership,  

Proprietary ) : 


	

	4
	Chief of the Organization : 

email Id 
: 

Telephone: 
Mobile:
	

	5
	Registration details: (enclose certificates):

· Company Registration (ROC Code)

	

	6
	PAN/TAN  No  (enclose certificate):


	

	7
	Activities of the Company: 

(List the activities)
	

	8
	Names of five financial / Insurance sector/PSUs/ government clients
to whom such equipments were supplied and installed in the preceding three years:


	

	9
	Turnover of the Company for the last 3 years: (Enclose certificate from the Chartered Accountant). 


	Year:                  Turnover
2005-06

2006-07

2007-08

	10
	Total No. of Employees:


· Technical Staff 


	

	11
	No. of Offices/Centers (enclose the list): 
	


12. Any other information the applicant wants to furnish.  : 

Declaration

I hereby declare that the above information is true to the best of my knowledge.



Signature with Name & Seal 

Place 

Date: 
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